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"l would assure the House that tha
defence of our territorial integrity will be

the paramount consideration guiding our
policy in This field."

PAPERS LAID ON THE TABLE

ANNUAL REPORT AND ACCOUNTS (1964-65)
OP THE NATIONAL PROJECTS CONSTRUCTION

CORPORATION LTD., NEw DELHI AND
RELATED PAPERS
THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI L. N.
MISHRA) : Sir, on behalf of Shri Fakhrud-din
Ali Ahmed, I beg to lay on the Tabk, under|
sub-section (1) of section 619-A of the
Companies Act, 1956, a copy etch of the
following papers :—

(i) Eighth Annual Report and Accounts
of the National Projects
Construction Corporation Limited,
New Delhi, for tie year 1964-65,
together with the Auditors' Report]
on the Accounts.
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(i) Review by Government on the
working of the Corporation.

[Placed in Library. See No. LT-6312/ 66
for (i) and (ii).]

ANNUAL ADMINISTRATIVE REPORT (1962/
63) OF THE KERALA STATE ELECTRICITY
BoARD

SHRI L. N. MISHRA : Sir, on behalf of Dr.
K. L. Rao, I also beg to lay on the Table,
under sub-section (1A) of ssctton 75 of the
Electricity (Supply) Act, 1948, a copy of the
Annual Administration Report of the Kerala
State Electricity Board for the year 1962-63.
[Placed in Library. See No. LT-6105/66.]

THE KERALA MONEY LENDERS RULES, 1964

SHRI L. N. MISHRA: Sir, I also beg to lay
on the Table, under sub-section (3) of section
21 of the Kerala Money Lenders Act, 1958, a
copy of Notification No. 38051/A4/63/ID,
dated the 31st March, 1964, publishing the
Kerala Money Lenders Rules, 1964, issued by
the Government of Kerala. [Placed in Library.
See No. LT-6313/66.]

NOTIFICATIONS PUBLISHING ORDERS IN RESPECT
OF DELIMITATION OF PARLIAMENTARY
AND ASSEMBLY CONSTITUENCIES (1) IN THE
STATE OF ASSAM AND (11) IN THE STATE OF

RAJASTHAN

THE MINISTER OF LAW (SHRI G. S.
PATHAK) : Sir, I beg to lay on the Table, a
copy each of the following Notifications of
the Delimitation Commission :(—

(i) Notification S.O. No. 1264, dated the
20th April, 1966, publishing Order
No. 4 in respect of the delimitation
of parliamentary and assembly
constituencies in the State of Assam.
[Placed in Library. See No. LT-
6277/66.]

(i) Notification S.O. No. 1268, dated the
25th April, 1966, publishing Order
No. 14 in respect of the delimitation
of parliamentary and assembly
constituencies in the State of
Rajasthan. [Placed in Library. See
No. LT-6278/66.]



